IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABAD

O.,A.NO,264/99 Date of Order i 22,2.99
BETWEEN 3

V.Emanuel «e Applicant,

AND

1, The Chief Security, 8ommissioner,

Rajilway Protection rce Dept,,
Rail Nilayam, S,.C.Railway, '
Secunderabad,

2. The General Manager,
II1 Floor, Raill Nilayam,
S.c.Railway, Secunderabad,

3., G.R,Rekha <+ Respordents,

Counsel for the Applicant ee Mr,M,Tirumala Rao

Counsel for the Respondents es Mr.V.,Bhimanna

.

CORAM 3

HOM'BIE SHRI R,RANGARAJAN 3 MEMBER (ADMN,)

HON 'BIE SHRI B,S, JAI PARAMESHWAR : MEMBER (JWDL,)

S

)



b

ORDER
X As per Hon'ble Shri R,Rangarajan; Member (Admn,) X
Ay

Mr,M,Tirumala Rao, learned counsel for the applicant
and Mr,V.,Bhimanna, learpned standing counsel for the
reSpox;ﬁentS.

admission
2e dWhen this OA was taken up for/hearing the learned

counsel for the applicant submitted that he is withdrawing
this O0A and file a fresh OA for the relief challenging his

non-posting in Group-C Post,

3. The applicant is permitted to withdraw this OAa,

The OA is disposed of as withdrawn, No costs,

Aee—2

( R, RANGARAJAN )
Merber (Adm,)

fv(qc? Dated : 22nd February, 1999

(Dictated in Open Court) ﬁw/ﬂl
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